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13, ORDER DATED 19-2-2001.

Heard shri B, K,Panda,learned counsel for the
Applicant and shri C,R.Mishra,learned additional
standing Counsél for the Railway Department,

Applicant a gangman challenges the ordex
dated 20,4.1997 of the Disciplinary Authority
(Annexure-3) removing him from service on the ground
of his unauthorisad absence,According to him he was
suffering from Hemi Plasia and wgs forcedite take
J:gs?" on the advice of the poctor from 10.12.1954
to 18.11.1996.3ecause of the illness he could not
attend his duty nor could send any intimation,
Acainst the orler of removal .he preferred
Departmental appeal under Annexure-4, Thereafter Ahe
preferred this O,A,

Respondents Department while dpposing the
application onvarious grounds, take the stand that
the application is not maintainable as no
departmental appeal has been preferred.On the other
hand the applicant in his rejoinder reiterated that
he preferréd the Departmental Appeal,

puring the hearing learned counsel for the
applicant brought to cur notice two other cases of
gangmen who were removed like the applicant from
service on the ground of unauthorised absence
preferred appeal and thelr appeals were duly consi.déred
(vide O,A,No. 395/99 and 397/99) .He suggested that the
applicant should get an opportunity to prefer a
departmental appeal since the department strongly
deny his preferring appeal earlier.,In view of the
submigsions,we dispose of this 0,A., with a direction
to the applicant w prefer the departmental appeal wiXy

within a period of 30 days £from today and in the

event of #ling such appeal the Appellate Authority
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period' of 90 days thereafter after relaxing the
pericd of limitation prescribed under the Departmen~
tal rules and intimate the result to the applicant
within a period of 15 days thereafter. |
In the result, therefore, the Original
Application is disposed of with the opservations

and directions made anove,NO COsts,
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